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Status Report in compliance to Interlocutory Application No. 537/2023 BLK

(North) GK-I RWA through President in Original Application No. 06/2012

Nizamuddin West Association Vs Union Of India

Background :

BLK (North) Greater Kailash-I Resident Welfare Association (hereinafter referred

to as 'IA applicant’) filed IA No. 537/2023 in OA 06/2012 & OA 352/2023 vide

letter dated 16.05.2023 in the National Green Tribunal on 17.05.2023. The matter

was related to the complaint of the residents ofBLK (North) GK-I RWA that

residents of the society are suffering for the last 25 years i.e. since 1990 due to

unauthorized discharge of untreated sewage in nearby rainwater/storm water

drain wherein concerned authorities have not provided a cover/lid on the drain

touching houses from B-159 to B-187 while rest of the drain (14209.776 m2) has

been covered. The uncovered portion acts as a chimney like outlet wherefrom

extremely obnoxious and poisonous gases are emitted/ released.

Hon’ble NGT vide Judgment dated 21.11.2024 adjudicated the matter and issued

specific directions regarding environmental compensation and its utilization:

1.

11.

Environmental Compensation :

Both DJB and MCD were directed to pay Rs. 50.46 crore in
environmental compensation (shared equally at Rs. 25.23 crore each) to
CPCB

Utilization of Environmental Compensation Funds:

Hon’ble NGT vide para no 226 (vii) of its Judgment provided that:

The amount of environmental compensation realized/recovered from
DJB and MCD shall be utilized by CPCB for remediation and restoration
of environmental damage caused in Delhi in pursuance to a Restoration
Plan which shall be prepared by a Joint Committee comprising Member
Secretary, CPCB; Member Secretary, DPCC; Principal Chief
Conservator of Forest, Delhi and a representative of MoEF&CC, within

0

0

1
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one month and it shall be executed in next two months after realization of
environmental compensation . . . .. ”

Action taken by CPCB in Compliance to the Hon’ble NGT Order Dated
21.11.2024

1. CPCB vide its letter dated 13.01.2025 requested DJB and MCD to submit Rs.

50.46 crore as environmental compensation (shared equally at Rs. 25.23 crore

each) to CPCB (Annexure IA &B). DJB and MCD have replied vide letters

dated 13.02.2025 and 07.02.2025; respectively (Annexure IIA &B) that review

petitions have been filed before the Hon’ble NGT on the said matter.

11. With respect to formulation of Restoration Plan, the Join Committee constituted

by Hon’ble NGT has deliberated and formulated restoration plan in consultation

of the concerned agencies. The same is attached as Annexure III. The joint

committee has also recommended for kind consideration of the Hon’ble NGT

that the above restoration plan be executed and monitored by the respective

nodal agency as outlined in the restoration plan.

That in the light of the above submissions, it is respectfully submitted that this

Answering Respondent, i.e., CPCB, shall abide by any order(s) or direction(s) passed

by this Hon’ble NGT in the instant matter.

\-(
(Nazimuddin)

Scientist-F,
Central Pollution Control Board

17.03.2025
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 Appendix I 

 Photographs taken during the field visit on 23.01.2025 
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Annexure- I (A)
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Annexure- I (B)
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To, 

No. DJB CE (0R)PR-I/9 025/195 

Scientist -E WQM- Division, 

DELHI JAL BOARD:GOVT. OF N.C.T. OF DELHI 

OFFICE OF THE CEIEF ENGINEER(Dr)Proj-l 

ROOM NO. 301: VARUNALAYA PHASE-II 

JHANDEWALAN, KAROL BAGH, NEW DELH:110005 

Email: cedrainage1@gmail.com 

Central Pollution Control Board. 

Parivesh Bhawan. East Arjun Nagar. 
Delhi-!10032 

E-22 397| L-2s 

Ref:- No. A-1401 I/2024-WQM-I/14/8118 dated 13.01.2025 

Encl: As above 

Subject:- Compliance of Hon'ble NGT order dated 21.11.2024 in the matter of 

Interlocutory Application No.- 537/2023 BLK (NORTH) GK-I RWA through 

president in original Application No.-06/2012 Nizamuddin West Association V/s 

Union of India. 

19 FEB 2025 

Azadi ka 
Amri Mahotsav 

In reference to above it is submitted that DJB has filed review petition in the Hon'ble NGT. The 

copy of the filing receipt is attached herewith for your kind reference. 

Central Polution Conirçi Board 
Parivesh Ehawan, East Arjun Nagar, Celhi-110032 

Dated: I3.02.2025 

(Pankaj Kumar Atray) 
CE(Dr)PROJ-I 

Annexure- II (A)
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National Green Tribunal 

Case Titie 

Case Type 

Filing No. 

Iransaction id 

Payment Date 

Amount 

Status 

Nizamuddim West Association Vs. Umon of India 

Review Application 

NA 

0026182025 

2025 -02-01 00:00:00.0 

7335 Rs. 

PENDING 

8
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No.: EE (M)-II/SZ/2024-25/D.A02 

To, 

Sh, Vishal Gandhi 

MUNICIPAL CORPORATION OF DELHI 

OFFICE OF THE EXECUTIVE ENGINEER-(M)-II 

SOUTH ZONE, GULMOHAR PARK, NEW DELHI 
E-mail:- eemiisz49@gmail.com 

Scientist-E, WQM-I Division 

CPCB, Parivesh Bhawan, 
East Arjun Nagar, Delhi-32 

Application No. 06/2012 Nizamuddin West Vs Union of India-reg. 

Ref. 

Subject: - Compliance of Hon'ble NGT order dated 21.11.2024 in the matter of Interlocutory 

Application No. 537/2023 BLK (NORTH) GK-I RWA through president in original 

Date: 

CPCB letter No. A- 14011/2024-WOM-1/14/8117 dated 13.01.2025. 

o]-02-2025 

The same is submitted for consideration for information please. 

Sir, 
In respect of the letter mentioned above, it is to inform that MCD had filed a Review Petition 

before the Honble NGT on 18.12.2024 for its consideration. 

Executive Engineer 
(M-II) South Zone 

Annexure- II (B)
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Annexure- III
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